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 Ww  The  Copper  (Prohibytion  of
 Use  im  the  manufacture  of
 Electrical  Cables  and  Wires)
 Amendment  Order,  I972,  pub-
 lished  in)  Notification  No
 §  O  283(B)  in  Gazctte  of  India
 dated  the  !2th  April,  972
 {Placed  in  Library.  See  No
 L  T—2044/72)

 1)  The  Clectrical  Cables  and
 Wires  (Control)  Amendment
 Order,  1912,  published  =  in
 Notification  No  SO  284(E)
 in  Gazette  of  India  dated  the
 22th  april,  (9°2  [Placed  in
 Library  See  No  LY  —~2045/
 72]

 SHRI  VIKRAM  MAHAJAN  {(Kangia)
 Tlave  given  notice  of  a  priv  lege  notion
 under  rule

 MR.  SPFAKLR  I  shill  not  allow  it

 SHRI  VIKRAM  MAHAIAN
 tule  222

 Under

 MR  SPEAKER:
 unless  |  allow  it

 He  cannot  raise  tt

 SHRI  VIKRAM  MAHAJAN-  May  |
 read  out  the  rule  7.

 MR  SPEAKER.  ४७  I  know  the
 tule  very  well,  Let  him  kesp  kindly  sitting.

 SHRI  VIKRAM  MAHAJAN  Because
 it  concerns  a  Member  of  Parhanient  and  it
 has  to  be  put  to  the  House

 MR  SPEAKER:
 Let  hm  p'ease  sit  down,

 I  do  not  allow  st

 SHRI  VIKRAM  MAHAJAN  $
 read  uut  the  rule  ?

 May  I

 MR  SPEAKER-  The  fon  Member
 Must  presume  that  the  Speaker  knows  tt.

 SHRI  VIKRAM  MAHAJAN  :  The
 tule  ig.

 5
 MR.  SPEAKER  ;  I  am  disallowing  it.

 ines  the  hia.  tember  is  speaking  without

 "Not  rreorded,
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 my  permission,  nothing  that  he  says  will  be
 recorded.

 SHRI  VIKRAM  MAHAJAN  oo

 MR  SPEAKER’  Iam  not  allowing
 it  This  i  not  the  practice  of  the  House
 lam  surprised,  being  a  lawyer  he  should  do
 like  this,

 SHRI  VIKRAM  MAHAJAN  :
 must  give  me  a  hearing

 You

 MR  SPEAKER  Tam  not  bound  t>
 itis  only  wnen  Ig  ve  consent  that  I  nee!
 heat  him

 TAS  (RICRUITMENT)  SFCOND  AMEN?
 MENT  RUIFS

 IPS  (RFCRIUTMENT)  SCCOND  AM.NiD-«
 MENT  RULFS

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOMF  AFFAIRS  AND
 IN  THLE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA).  I  beg
 to  lay  on  the  Table  a  copy  each  of  the
 follwing  Notifications  (Hind:  and  English
 verstons)  under  sub-secti  a  (2)  of  section
 3  of  th.  All  India  Se  vices  Act,  395]  :

 (i)  The  Indian  Administsatne  Service
 (Recrunment)  Second  Amendment
 Rules,  1972,  published  in  notifirca-
 tion  No  G  §.R  540  m  Gazette
 of  India  dated  the  6th  May,  1972,
 {Placed  is  Library,  see  No  LT—
 2046/72)

 (2)  The  Indian  Police  Serv  ce  (Recruit-
 ment)  Second  Amendment  Rules,
 1972,  published  in  Notification  No.
 GS  R  Silin  Gazette  of  Inda
 d  ted  the  6th  May,  972  [Placed
 im  Library,  See  No  LT—2  7172)

 IPS  (FIXATION  OF  CADRE  STRENGTH
 SBCOND  AMLNIUMFNT  REGULATION
 SECOND  AMINDMENT  OF  3972  ro

 IPS  (PAY)  RULES

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K  द  PANT  I  bog  to  lay  on  the  Table  a
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 (Shri  K.  C.  Pant]
 copy  each  of  the  fol’owing  Notifications
 {Hindi  and  English  versons)  under  sub-
 section  (2)  of  section  3  of  the  AH  India
 Services  Act,  1951  :

 (i)  The  Indian  Police  Service  (Fixation
 of  Cadre  Strength)  Second  Amend-
 ment  Regulations,  1972,  published
 in.  Notification  No.  G.  S.  R.  451
 in  Gazette  of  India  dated  the  22nd
 April,  1972,  [Placed  in  Library,
 see  No,  LT-—2048/72)

 (2)  The  Second  Amendment  of  1972  to
 the  Indian  Police  Service  (Pay)
 Rules,  +1954,  published  in  Notifica-
 tion  No.  G.  S.  R.  452  in  Gazette
 of  India  dated  the  22nd  April,
 ‘1972,  {Placed  in  Library.  see  No

 LT—  2049/72)

 ACTION  TAKEN  ON  PART  II  OF  REPORT
 OF  COMMITTEE  ON:  BROADCASTING

 AND  INFORMATION  MEDIA

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  .OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY).:  beg  to  lay  on  the  Table
 A  statement  (Hindi  and  English  versions)

 ‘showing  action  taken  on  the  recommen-
 ‘dations  contained  in  Part  II  of  the  Report
 “of  the  Committee  on  Broudcasting  and  In-
 formation  Media  on  ‘Coordination  of  Media
 Of  Mass  Communication.  [Placed  in  Library
 ee  No,  -LT--2050/72)

 ene

 COMMITTEE  ON  PRIVATE
 MEMBERS’  BILLS.  AND

 RESOLUTIONS

 FOURTEENTH  -REPORT
 oe

 SHRI  G,.'G.  SWELL  (Autopomous
 “Districts)

 cand  Resolutions...

 COMMITTEE  ON  ‘SUBORDINATE
 LEGISLATION

 MAY  I7,  972

 I  present  the  Fourteenth  Report
 -  of  the  Committee'on  Private:  Members’  Bills

 Legislation  Report
 a  168

 on  Subordinate  Legislation.  7

 42.27  hrs.

 STATEMENT  RE  :  DROUGHT
 CONDITIONS  IN  SOME  STATES  |

 THE  MINISTER  OF  STATE  IN  ‘THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  May  |  lay
 the  Statement  on  the  Table  ?

 MR.  SPEAKER:  Yes.

 SHRI  ANNASAHEB  P.  SHINDE:  !
 beg  to  lay  on  the  Table  a  Statement  regard-
 ing  the  drought  conditions  prevailing  in.
 West  Bengal,  Bihar,  Orissa,  Rajasthan  and
 other  parts  of  the  country.

 Statement

 Members  of  the  House  will  kindly  recall
 that  |  made  a  statement  in  the  House  on
 April  14,  1972,  regarding  reported  drought
 and  famine  conditions  in  certain  parts  of
 the  country.  As  stated  by  me  on  that  occa-
 sion,  drought  relief  measures  are:still  con-
 tinuing  in  parts  of  Maharashtra,  Mysore,
 and  Andhra  Pradesh  where  drought  condi-
 tions  occured  last  year.  In  Orissa  also,
 relief  operations,  necessitated  by  last  year’s
 cyclone  and  floods  are  continuing.  |  Besides
 the  areas  affected  by  cyclone  and  floods,
 scarcity  conditions  due  to  failure  of  the
 khaiif  ‘crop  have  developed  in  some  other
 parts.  of  Orissa  and  retief  measures.  are.
 undertaken  accordingly.:  In  Rajasthan,  scar-'
 city  conditions  have  developed  in  a.  number
 of  districts..  The  State  Govergment..  has.
 initia‘ed  relief  measures  and  «asked
 central-assistance.  In  Bihar.  scarcity

 took  -necessary  relief  measures,
 Bengal  due  to  occurrence,  of  floods,


